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JUDGMENTS (ORAL)

The applicant i§7aggrﬁevedAby orders dated 13.3.1991
and 15.4.1991 whereby her request for allotment of the
accommodation D-341, Moti Bagh, HNew Delhi, has been
rejected 6n the ground that being a Teache} in the School
of Delhi .Administration, she s not e1igiBTe for the

general pool accommodation.

2. The applicant's husband died on 3@.1@;199@‘ leaving
behind his wife {(the apb]ﬁcani hereﬁn), two soéns and a
déughter.. The widoq was at that time working with the _
Delhi Admfnistration as Trained Graduate Teacher (TGT) in
the Government Girls Senjor Secondary SchooT,.Motﬁ Bagh,
New DeThi. Her husband was working with the National Time
Records Bureéu, Ministry of Home ﬁffairé. She applied for
a1TotmentA of the said accommodation in her name and her
application was duly forwarded by the Principal, Govt.
Girls Sr. Sec. School, Moti Bagh. She has prayed that

the aforementioned  impugned orders be quashed  and
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directions be issued to respondent MNo. 3 to desist from
evictiﬁg the applicaht from the said government
accommodat on and_a11o£ it to her as an eligible dependent

of the deceased government servant.

3. - 0On 2?.5.1991, this Tribunal issued an interim order
directing the respondents not to dispossess fhe applicant
from the said accommodation. This order has continued
since theﬁ.

4, Though no counter was filed by the respondents
inspite of .seve}a1 opportunities given to them, Shri P.
P. Khurana, CounseT{ apbeared on behalf of the
respondents at the time of final hearing. The main
contention of the respondents is that the Teachers of
DeThi Administration are‘ not eligible for general pool
accommodation  in  terms of  Allotment of Governmenf
Residences (General ~Pool in Delhi) Rules, 1963. This
being so, the representation of the applicant for
a11otment of this accommodation was rightly rejected. The
learned counsel for the applicant has drawn my attention
to a categorical statement made by the Principal, Govt.
Girls Sr. Sec. School, Moti Bagh,( New Delhi while
forwarding the appficant’s application in the prescribed
form that she is working in the above School which is an
eligible office 16cated in eligible zone (Annexure B-1).
Helhas also dfawn my attention to the' 0.M. dated
27.12;1991 issued by the Directoraie vi wsiates which
clearly mentions that though the teachers of the Schools
of the Delhi Administration were never declared eligible

as such, however, since the Directorate of. Education,
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Delhi Administration is an  eligible office, certain
allotments have been made in the past to the teachers and
other staff working in Schools as their applications were
forwarded by the Directorate of Education, Delhij
Administration. Some allotments have also been made on
the basis  of ceftﬁficates issued = by | the  Delhi
.Administration or the Principals of the Schools that the
staff concerned was working in an eligible office located

Cin an eligible “zone.

5. The 0. M. dated 27.12.1991 prohibits allotment
from the general pool accommodation to the teachers
‘ wotrking Qﬁth' the Delhi Administration. However, as the
learned counsel for the applicant has pointed out, this
0.M. itself shows that prior to date of its issue such
" allotments were being made to the teaphérs of the Delhi
Administration.  This case relates to the period earlier

“than the issue of the abovementioned 0.M.

6. In view of the aforementioned discussions, I hold
that the applicant is entitled to succeed. The Ampughed
orders dated 13.3.1991Aand 15.4.1981 are hereby quashed
and set aside. The applicant shall be deemed to be an
eligible  Government Fervant for . thé ageneral ' poo’l
accommodation with effecf from~ 13.3.1991  {(Annexure-D),
that is, the date on which the a11otmen£ @ag‘ cancelled.

Quarter HNo. D-341, HMoti Bagh, New Delhi shall be

regularised in her name from that date. No costs.
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